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(Saka)

The Lok Sabha met at Eleven of the Clock

[MR. Speaxer in the Chair)

[English]
...(Interruptions)

SHRI BASU DEB ACHARIA (Bankura): Sir, | have
given notice to suspend the Question Hour
...(Interruptions)

MR. SPEAKER: Hon. Members, | have Obituary
References to make.

OBITUARY REFERENCES

MR. SPEAKER: Hon. Members, | have to inform
the House of the sad demise of two of our former
colleagues, Shri Baldev Singh Jasrotia and Shri Ashfaq
Husain.

Shri Baldev Singh Jasrotia was a Member of the
Sixth Lok Sabha from 1977 to 1979, representing the
Jammu Parliamentary Constituency of Jammu and
Kashmir.

An advocate by profession, Shri Jasrotia strove for
bringing parity in the socio-economic and political status
of the people and worked for the welfare of the poor,
downtrodden disabled and the deprived sections of the
society.

Shri Baldev Singh Jasrotia passed away on 25
August, 2008 at Kathua, Jammu and Kashmir at the
age of 89.

Shri Ashfaq Husain was a Member of the Seventh
Lok Sabha from 1980 to 1984, representing the
Maharajganj Parliamentary Constituency of Uttar
Pradesh.

Shri Husain was a member of the Committee on
Subordinate Legislation during the Seventh Lok Sabha.

An agriculturalist by profession, Shri Husain started
his political career at the grass-root level. He was a
Member, Executive Committee, Gorakhpur Zila Parishad
from 1974 to 1978. He was the Secretary, Indo-Soviet
Friendship Association and a Member of the Executive
Committee of the State Indo-Soviet Cultural Society.

Shri Husain strove for the welfare of the deprived
and backward sections of the society particularly the
craftsmen and weavers. He was a Member of the first
Backward Classes Commission constituted in the State
of Uttar Pradesh.

Shri Ashfaq Husain passed away on 20 December,
2008 at Gorakhpur, Uttar Pradesh at the age of 74.

We deeply: moum the loss of these friends and I\
am sure the House would join me in conveying our
condolences to the bereaved families.

The House may now stand in silence for a short
while as a mark of respect to the memory of the
deceased.

11.02 hrs.

The Members then stood in silence for a short while

[English]

SHRI BASU DEB ACHARIA: Sir, | have given
notice to suspend the Question Hour...(Interruptions)

MR. SPEAKER: Hon. Members, these are all taken
up after the Question Hour.

...(Interruptions)
MR. SPEAKER: Please speak one-by-one.
...(Interruptions)

MR. SPEAKER: Hon. friend, Mr. Gangwar, | know,
no doubt, you are agitated. | respect your semimonts.'
The Government has committed to make a Statement.
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| have directed them to make a Statement and | am
sure they will make a Statement as soon as possible.

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF PARLIAMENTARY AFFAIRS
(SHRI VAYALAR RAVI): Sir, we will make a statement.
...(Interruptions)

MR. SPEAKER: They will make it as soon as
possible.

...(Interruptions)
MR. SPEAKER: Let us try to find it out.
...(Interruptions)

MR. SPEAKER. Let us hear the learned hon.
Leader of the Opposition.

SHRI L.K. ADVANI (Gandhinagar): Sir, there have
been occasions where demand for suspension of
Question Hour has not been made by the House but
the Chair itself has done it. Only on 11th of this month,
| was suddenly informed that the debate on Mumbai
will start at 11 o'clock. | was prepared to come at 12
o'clock and instead | got an immediate summons.

MR. SPEAKER: We know your ability to respond
to the situation.

SHRI LK. ADVANI: Therefore, there have been
occasions where a demand may not have been made
by the House, but the Chair itself ...(Interruptions)

MR. SPEAKER: | have said that as soon as
possible the Statement should be made.

...{Interruptions)

SHRI L.K. ADVANI: Sir, on these two issues the
House is agitated. We are agitated on the issue of a
Minister of the Government taking a stand which has
made him a hero in Pakistan and therefore we feel.
...(Interruptions)

MR. SPEAKER: | have already said that as soon
as possible the statement should be made.

...{Interruptions)

SHRI L.K. ADVANI: So, if you could direct the
Government on these two issues...(/nterruptions)

SHRI ANANTH KUMAR (Bangalore South): Sir,
they can do it at 11 o'clock itself. Let the Minister come
and give the statement now. ...(Interruptions)

MR. SPEAKER: Let me hear what the hon. Minister
of Parliamentary Affairs has to say on this.

SHRI VAYALAR RAV!I: Sir, rightly the Government
responded because ...(Interruptions)

[Translation]

SHRI LAL MUNI CHOUBEY (Buxar): Mr. Speaker,
Sir, ...(Interruptions) What does it mean? ...(Interruptions)
One Minister has...(Interruptions)*

[English]

SHRI BASU DEB ACHARIA: Both LIC and GIC
employees are on strike. ...(/nterruptions) All the offices
are closed. ...(Interruptions)

MR. SPEAKER: Nothing will go on record.
(Interruptions)..."

MR. SPEAKER: Please do not show placards. You
have just become a Member and you are misbehaving.

...(Interruptions)

MR. SPEAKER: Hon. Members, | do not know
whether you want the House to run or you do not want
the House to run.

[Translation]

I am neither getting anyone's points, nor under-
standing it.

...(Interruptions)
[English]

MR. SPEAKER: | have difected the Government

*Not recorded.
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and the Statement will be made. Let the Question Hour
go on and after that you can raise it. Do you not want
the House to run?

...{Interruptions)

MR. SPEAKER: | do not know what your intention

...(Interruptions)

MR. SPEAKER: | do not know what you want and
| cannot understand it. | have asked him before the
nation and the nation has seen it. | have directed to do
it as soon as possible. | hope they will respond as soon
as possible. Let the statement come. In the meantime,
we can go on with the Question Hour. This is not the
time to raise your matter. This is not the time to raise
it. Knowing everything, you are doing it. You do not
want the House to run. What can | do? Tell me. | have
to give a direction unless | am told when the statement
will be given. | will have to give a direction now.

...(Interruptions)

[Translation]

SHRI KHARABELA SWAIN (Balasore): Sir, several
days have gone by since you stated that the Government
would give a statement. ...(Interruptions)

[English)

THE MINISTER OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM): Sir, the statement will be made today.
...(Interruptions)

MR. SPEAKER: | want to know when it will be
made today.

...(Interruptions)

MR. SPEAKER: Find out as to when it will be
made.

...(Interruptions)

MR. SPEAKER: The Statement will be made at
12 Noon. At 12 Noon, the Statement will be made. Now
please allow the Question Hour.

Wiritten Answers to Questions [}

[Translation]

Statement will be given at 12 o'clock. You have to
make the Statement at 12 Noon.

...{Interruptions)
SHRI VAYALAR RAVI: Yes, Sir. ...(Interruptions)

MR. SPEAKER: Now allow the Question Hour to
go on. Statement will be given at 12 o'clock.

...(Interruptions)

MR. SPEAKER: Only 45 minutes are left for the
Question Hour. Please allow the Question Hour.

...(Interruptions)

WRITTEN ANSWERS TO QUESTIONS

[English]
Patenting of Inventions

*341. SHRI NAND KUMAR SAI:
SHRI SUGRIB SINGH:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether patenting of inventions in the country
is on the rise;

(b) if so, the details thereof during each of the last
three years and the current year;

(c) the sectors which have registered increase in
patenting during the said period;

(d) whether patenting originated from India is less
as compared to those from foreign countries; and

(e) if so, the details thereof and the reasons
therefor?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) Yes, Sir.

(b) Details of the patent applications received angd
the patents granted by the Iindian Patent Office in the
last three years and the current year are given below:



7 Written Answers DECEMBER 23, 2008 to Questions 8
Year Patent applications filed Patents granted
Domestic Foreign Total Domestic Foreign Total
2005-06 4521 19984 24505 13986 2024 4320
2006-07 5314 23626 28940 1907 5632 7539
2007-08 6040 29178 35218 3173 12088 15261
2008-09* 3865 17699 21564 2112 5863 7975

(Upto 31-10-2008)

*Provisional figures

(c) There has been an increase in patenting activity
in the country in almost all the sectors during the period

as can be seen from the details given below:

Sector 2005-06 2006-07 2007-08 2008-09 (till
31 October,
2008)
Chemical 1140 1989 4071 1583
Drug 457 798 1469 790
Food 140 244 88 147
Electrical 451 787 1078 390
Mechanical 1448 2526 3230 1618
Computer/Electronics 136 237 2052 1105
Biotechnology 51 89 314 335
General 497 869 2959 2007
Total 4320 7539 15261 7975
(d) Yes, Sir. Promotion of R and D In Biotechnology

(e) Though, the proportion of domestic patent
applications and patent grants is less as compared to
those from foreign countries, there has been a constant
rise in the domestic patenting activity. The details are
as in the table given in reply to parts (a) and (b) above.

*342. SHRI ANANDRAO VITHOBA ADSUL: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased
to state:

(a) whether the Union Government has launched
a new scheme involving Government-industry
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partnership for promoting research and development (R
and D) in futuristic areas of biotechnology;

(b) if so, the details thereof;

(c) the amount earmarked for the scheme during
the Eleventh Plan period;

(d) whether the Union Govemment has approved
National Biodiversity Action Plan;

(e) if so, the details thereof;, and

(f) the further action being taken by the Govemment
to promote research and development in biotechnology?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) Yes, Sir.

(b) The Government has approved a new
scheme—Bilotechnology Industry Partnership
Programme (BIPP)—An Advanced Technology Scheme
(ATS), which is a government partnership programme
with industry for support on cost sharing basis for high
risk discovery and innovation, accelerated technology
development specially for futuristic areas.

This new scheme is one of the most enabling
mechanisms to promote biotech industry R and D and
public private partnership programmes. The scheme
provides for a govermment contribution upto 30-50% to
the industry for discovery linked innovation. Under this
advanced technology scheme, support would be
provided only for futuristic areas, transformational
technology and product development for public good and
novel IP generation. Grant in aid support would also be
provided for clinical trials of biotechnology health
products and field trials of biotechnology agricuiture
products that are based on indigenous discovery and
innovation. The scheme will support major research
facilities and platform technology centers as core
facilities that are readily accessible to SME's and public
sector scientists.

There are four categories of support.

() Partnership with industry for fulfilling major
unmet national technology needs in heaith,

PAUSA 2, 1930 (SAKA)

to Questions 10

agricutture, energy and environment friendly/
green manufacturing area.

(ii) Partnership with industry for increasing global
competitiveness of Indian Industry in new and
futuristic technology.

(iii) Partnership with Industry for evaluation and
validation of already developed products of
high national importance.

(iv) Shared major facilities around technology
platform as core facilities.

(c) An amount of Rs. 350 crore is available for
11th Plan Period.

(d) and (e) The Union Government has approved
the National Biodiversity Action Plan (NBAP). The NBAP
document is broadly based on the evaluation of existing
legislations, sectoral policies, regulatory systems,
implementation mechanisms, existing strategies, plans
and programmes. It proposes to design actions based
on the assessment of current and future needs of
conservation and sustainable utilization, and of physical
and fiscal instruments. Many of the activities envisioned
in the NBAP are already ongoing, these have been
mainstreamed under the ambit of existing schemes and
progmmmes by the Central and State Governments,
public and private sector, as well as civil society

organizations.

(f) The Union Government has taken a number of
steps to promote R and D in the biotechnology sector.
The Department of Biotechnology (DBT) established as
an independent department of Ministry of Science and
Technology in 1986, has been given the mandate for
promotion and development of biotechnology. Besides
DBT, the Department of Science and Technology, the
Council of Scientific and Industrial Research, the Indian
Council of Medical Research and the Indian Council of
Agricultural Research also support biotechnology
research programmes. The main thrust of activities of
DBT is on Promotion of R and D programmes, develop- ,
ment of products/processes, promotion of public-private-
partnership, Human Resource Development, enhancing
capacity for technology transfer and commercialization,
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streamlining of regulatory mechanisms, effective
management of intellectual property, creation of centres
of excellence and strengthening of infrastructure.
Research Institutes, universities and voluntary
organizations have been supported across the country.

National Literacy Mission

*343. SHRI K.S. RAO:
SHRIMAT! JAYAPRADA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the extent to which the targets set under the
National Literacy Mission (NLM) during 10th Plan Period
has been achieved;

(b) whether the Union Govemment has redesigned
the NLM to infuse new zeal into it and to check relapse
into illiteracy;

(c) if so, the details thereof,

(d) the expenditure likely to be incurred on the new
NLM programme; and

(e) the extent to which redesigning of the NLM
Programme is likely to achieve the objective of cent per
cent literacy in the country?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHR! ARJUN SINGH): (a) The 10th
Plan goal for adult education included achievement of
75% literacy, completion of Post Literacy in all districts,
and launching of Continuing Education programmes in
100 districts in the country. The main source of data
on literacy rate is the decennial census, which covers
the entire population. As per the decennial census,
2001, India had achieved a literacy rate of 64.84%. The
National Sample Survey Organisation (NSSO) and the
National Family and Health Survey (NFHS) also collect
literacy data, based on a sample of households in the
different States/UTs. According to the 61st round (2004-
05) of the NSSO sample survey, the overall literacy rate
for the country was 67.3%. The NFHS-3 survey
conducted in 2005-06 indicates a literacy rate of 67.6%.

DECEMBER 23, 2008
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The next decennial census operation will be undertaken
in 2011. At the end of the 10th plan period, 95 districts
were implementing total literacy campaigns, 120 were
implementing residual illiteracy projects, 174 were in the
post literacy phase and 328 districts had been
sanctioned continuing education projects.

(b) and (c) The 11th Plan has merged the schemes
of “Literacy Campaigns and Operation Restoration" and
“Continuing Education Programme" into one programme
known as "Adult Education and Skill Development" to
provide for a broad based and diverse learning
programme covering functional literacy, continuing
education as also equivalency. The merger of the
programme will provide opportunities for a person to
transit seamlessly, without breaks, from basic literacy to
continuing education.

(d) Rs. 6,000 crore has been allocated for
programmes of the National Literacy Mission for the
XI Plan Period.

(e) The redesigned programmes of the National
Literacy Mission envisage renewed focus on low literacy
areas with special emphasis on literacy levels of females,
scheduled castes, scheduled tribes and minorities to
further enhance literacy levels of the country.

[Translation]

Promotion on Small Scale Industries

*344. SHRI GANESH SINGH:
SHRI KISHANBHAI V. PATEL:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether the Government proposes to boost the
Small Scale Industries (SSIs) in various States;

(b) if so, the details thereof;

(c) the funds earmarked for 2008-09 as compared
to previous year in this regard;

(d) whether any meeting with the representatives
of SSis was held recently;
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(e) if so, the details of the issues discussed, their
major demands, reaction of the Govemment thereto; and

(f) the corrective steps taken by the Union
Government to support and protect SSis in the country
in the prevailing economic environment?

THE MINISTER OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI MAHABIR PRASAD):
(a) and (b) The promotion and development of micro
and small enterprises (MSES) is primarily the function
of the respective State Government/Union Territory (UT)
Administrations. The Central Govemment supplements
the efforts of the States/UTs by providing supportive
measures to boost the development and promotion of
MSEs and enhance their competitiveness uniformly all
over the country through specific ongoing and new
schemes/initiatives which, inter alia, indude schemes for
technological upgradation, accessing markets, improved
infrastructure, better availability of credit, facilities for
training and capacity building of entrepreneurs, etc.
Towards this end, the Micro, Small and Medium
Enterprises Development (MSMED) Act, 2006 has been
enacted and brought into force w.e.f. 2 October 2006.

(c) The over all budgetary provision during the
2008-09 for these supportive on going and new
initiatives of the Ministry of MSME is Rs. 1854 crore as
against Rs. 1548.25 crore for the year 2007-08.

(d) to (f) Yes, Sir. Some of the major issues raised
by the representatives of MSE Associations relate to
reduction in orders (domestic as well exports), delay/
deferment of payments by the big enterprises, credit
availability from the banks and other fiscal issues.

The Govemment has been continuously monitoring
the situation and has announced on 7th December 2008
measures to support the MSME sector, which inter alia
include cut of 4 per cent in the ad valorem Cenvat rate,
ensure prompt payment of bills of MSMEs by the
Central/State Public Sector Enterprises, modifications in
the Credit Guarantee Scheme and 2 per cent interest
subvention for SME exporters. In addition, the Reserve
Bank of india and the Public Sector Banks have taken
steps to augment credit flow to the MSME sector at
lower interest rates.
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[English]

Integrated Education for
Disabled Chiidren

*345. SHRI P. KARUNAKARAN: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased
to state:

(a) whether the Government proposes to expand/
revamp the Integrated Education for Disabled Children
(IEDC) Scheme;

(b) if so, the details thereof;

(c) the funds allocated by the Government to the
States under IEDC during each of the last three years
and the current year, State-wise;

(d) the detalls of funds utilized by each State during
the said period, State-wise;

(e) the reasons for non-utilization/under utilization
of funds by the various States;

(f) whether the Government has received requests/
proposals from different States/NGOs for the welfare of
physically challenged children during the said period;

(g) if so, the details thereof; and

(h) the further action contemplated by the Govern-
ment in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b) Yes,
Sir. A new Centrally Sponsored Scheme called 'Inclusive
Education for the Disabled at the Secondary Stage
(IEDSS)' has been approved in September, 2008 to
replace the existing Centrally Sponsored Scheme
“Integrated Education for Disabled Children" (TEDC). The
new scheme aims to cover the disabled children pursuing
studies at the secondary stage (classes IX-XIl) in
government, local body and government-aided schools
with one or more disabilities as defined under the Peuong
with Disabilities (Equal Opportunities, Protection of Rights
and Full Participation) Act, 1995 and National Trust Act,
1999. Under the Scheme, financial assistance is avatlable
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to the State Governments/Union Territories on 100 per
cent basis for the following two components:

i. Student oriented components, including
activities such as identification and assess-
ment, provision for aids and appliances,
teaching learning materials, stipend for girls,
provision of facilities towards transport, hostel,
support staff etc. for which financial assistance
can be provided upto Rs. 3000 per-child per
annum. In addition, State Governments are
expected provide Rs. 600 per child per annum
as scholarship.

ii. Other compopents such as creation of barrier
free environment, engagement of special
teachers, teacher training, awareness gene-
ration, efc.

(c) and (d) Fund is not allocated State-wise under
the IEDC Scheme, as the scheme is demand driven.
Details of the amount released during last three years
and the current year (as on 18-12-2008) to various
States and the position of utilisation are given in the
enclosed Statement.

DECEMBER 23, 2008
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(e) It is for the States to utilise funds for the
purpose for which these are sanctioned. All States
except 10 have furnished full utilisation certificates for
funds released upto the end of the year 2007-08.

(f) and (g) Central assistance was released to
States during this period on the basis of the proposals
received from them. For the year 2008-09, proposals
for financial assistance have been received from 20
States/UTs and releases have been made to 13 States/
UTs. It has not been possible to release funds to 7
States so far as certain clarifications have been sought
from them.

Since 2006-07, proposals of NGOs are required
to be included in the composite proposals of the State
Governments and funds are released by the Central
Government to State Govemments which in tumn release
the same to the NGOs.

(h) This Ministry has issued detailed guidelines to
State Governments seeking proposals from them. State
Governments have also been reminded. Whenever the
proposals are not found complete, clarifications are also
called for.



18

PAUSA 2, 1930 (SAKA) to Questions

Written Answers

17

L2°¢te

o522t os'eel

Jndruepy

000 000 I8l 78l ‘€L
000 19'€E9 L9°EE9 0e" L8 0c L€ 2026 2026 ehyseseyeN 2i
860 l6'128 16128 28y 28y 058161 05'81G1 ysepeid sAypen ‘11
18°G9S ££°96L €£'96. SE 60V SE'60¥ 98°20S 98°205 BRI i Ol
000 000 2,198 10'9091 10°9091 000 000 a|ewe) 6
000 00’9 059 000 000 000 000 Juuysey pue nuwer ‘g
19°2ey 6¥° 229 6¥'L29 ¥9'6€ #9'6€ 6¥'9L 6¥'9L sueliey L
€9°00L1 19°6EV1 L9°6EVL 9¥°20¢1 9p°20¢1 99°069 99°069 teseing 9
00°0 000 000 2961 2961 Sv'L S¥'L yebsgieyy) g
000 000 000 000 000 LLEL 62°'SS r’Yyy v
¥9'LL 2rsi rA A Yo'yl yO'vlL 1992 19'6¢ wessy €
000 61°LL 6L°LL 000 000 000 000 ysepeid feyosunuy g
$5°182 S8'¥ElL S8'vElL 50262 50'262 20°6¢ 20°6¢ ysepeid wiypuy |
6 8 L 9 S v € 2 !
peAiede) paaleds) peAwoe)
sejeoyne) sejeoyne) sajeoyIe)
uogesian uogesyian uogesinn
Yatym Joj T Yoiym o)
peseejoy wnowy paseejoy wnowy peseejey wnowy peseejey
(80-21-81 "ON
oidn) 60-8002 80-2002 20-9002 90-5002 8jEIS 8yl Jo ewBN IS
(swre) ur ‘sy)



to Questions

DECEMBER 23, 2008

Written Answers

19

26°LLO¥ €9'8v.9 S8'0492 LLSS1S ¥8'2915 L2 Y90V S8 LYLY rwoL
000 6941 6911 166 166 6y 6y Ausyonpnd /2
000 ve L2l veL2L €268 €268 166V 166V nleq ‘g2
puessi
396 vL€2 YL €2 000 000 1021 10°LL JBQOIN puB UBWEPUY G2
YLSLS LY'909 L¥'909 09°0S¥ 09°'0S¥ 80'865 80°'86S mbueg isem  ‘v2
8L'Ge ~ 000 000 eLLL eLLb oz'i2 0205 ysepeid feun ‘€2
eSy 000 000 002t 002k 000 000 endu] ‘Z2
69'152 erove 2r'ove 09'2L2 09222 186V 186V npeN jwey |2
000 000 000 0011 L0 000 000 wopls 02
000 Sz'e6l SZE6L ov'9l 9¥'9l v0'€01 ¥0°€01L ueyisefey 61
000 eLy eL'y mo.o 000 000 000 gefund ‘gl
000 6¥'28L 6¥'28L €0'951L £0°951 66°6L 66'6L essuQ LI
000 000 000 2Lo eLL 8Ly sy puerebeN 91
£0'v2L L'l 9L LY ¥L€S v1€S L20S 1208 welozN Gl
000 591 59t 000 000 000 000 eAefeybony ‘v
6 8 9 S v > 4 1




21 Written Answers

[Translation]

Review of FDI Policy In-
Retall Sector

*346. SHRI SUBHASH SURESHCHANDRA
DESHMUKH: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether any review of the policy on Foreign
Direct Investment (FDI) in the retail sector has been
undertaken by the Government;

(b) if so, the details thereof;

(c) whether the FDI in the retail sector has also
impacted employment;

(d) if so, the details thereof; and

(e) the corrective measures taken by the Govem-
men§ in this regard?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) As per extant policy,
Foreign Direct Investment (FDI) is not permitted in retail
trade except in Single Brand product retailing where FDI
up to 51% is permitted with prior Government approval
and subject to the following conditions:—

() Products to be sold should be of ‘Single
Brand' only;

(i) Products should be sold under the same
brand internationally; and

(i) ‘'Single Brand' product retailing would cover
only products which are branded during
manufacturing.

The policy on FDI is reviewed on a continuous
basis for its simplification and rationalisation.

(c) From March, 2006 until September, 2008, only
39 cases of Foreign Direct Investment in Single Brand
Retail Trading have been approved. These are mainly
in high end products, including fashion apparel, leather
products, modular furniture and lifestyle products
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etc., which are not expected to adversely impact
employment.

(d) and (e) Retail is a labour intensive sector and
is the second largest employer after agriculture.
Government appreciates the concern regarding impact

- of organised retail on employment. Government had

assigned a study to assess the impact of organised
retailing on unorganised retail trade to the Indian Council
for Research on International Economic Relations
(ICRIER)'and the Report has since been submitted.
Govemment fully recognises the need for ensuring that
the small retailers are not adversely affected by the
growing organised retail and that there is no adverse
impact on employment.

[English]
Single Girl Child Scheme

*347. SHR! JASUBHAI DHANABHAI BARAD: Will
the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether girls are given scholarships at school
and college levels under the Single Girl Child Scheme:

(b) if so, the details of funds provided during each
of the last three years and the current year;

(c) the norms prescribed for providing the funds
under this Scheme;

(d) whether the enrolment of girl students has
increased after implementation of this Scheme; and

(@) if so, the detalls thereof; State-wise?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) Yes Sir.
Central Board of Secondary Education (CBSE) and
University Grants Commission (UGC) are implementing
scholarship schemes meant for the single girl child.

(b) Details of distribution of scholarship amount by’
CBSE and UGC during the last three years and the
current year are given below:
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Year Total Expenditure (Rupees in lakhs)
CBSE UGC
2005-06 19.80 240.00
2006-07 132.24 481.20
2007-08 78.78 480.42
2008-09 Nil 738.80
Total 230.82 1940.42

(c) The norms for grant of scholarships by CBSE
are as under:

(i) Students who are single girl children and who
have passed CBSE Class X examination with
680% or more marks and studying in Class XI|
or Xl in a school affiliated to CBSE and where
tuition fee is not more than Rs. 1000 per
month.

(i) For pursuing Under Graduate Studies (non
medical/non engineering) in any Central/State
Govemment University or those recognized by
UGC. 550 scholarship are provided every year
to the single gint children who have secured
60% and more marks in CBSE Xl Examination
conducted by CBSE.

(iil)  For pursuing Professional Studies, 500 scholar-
ship are provided to single girl children whose

fo Questions 24

names appear in the merit list of CBSE Medical
and Engineering Entrance Examinations resuit
every year. Out of this, 350 are for Engineering
and 150 are for Medical students.

The norms for grant of scholarships by UGC are
as under:

‘Single Gir child', should have taken admission in
regular, full-time 1st Year Masters Degree Course in
any recognized university or a post graduate college.
The age limit at the time of admission in PG courses is
30 years for eligibility.

(d) and (e) At school level, the year-wise enroiment
of the girl students appearing in the CBSE's exami-
nations are as follows:

Year No. of girls appeared
Class X Class Xl
2005 - 247498 174089
2006 - 265324 186274
2007 288344 207018
2008 311032 225301

At college level, no centralised data are avallable.

The state-wise details of enroiment of girls for
Class X and XIl Examinations conducted by CBSE are
given in the enclosed Statement-I and Il respectively.

Statement-|
CBSE—State-wise Enroliment of Girl
Students Registered in Class X Exam

State Name 2005 2006 2007 2008
Al Arunachal 5405 6163 6475 7Mn
AM Assam 2236 2544 2862 3041

AN Andaman and Nicobar 2587 2622 2645 2713
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State Name 2005 2006 2007 2008
AP  Andhra Pradesh 4708 5179 5647 6276
BR Bihar 8409 9539 10822 12228
CcG Chhattisgarh 3129 3284 3805 3087
CH Chandigarh 5141 5141 5461 5765
DD Daman and Diu (UT) 42 47 59 70
DL  Delhi 72694 81896 82491 91583
DN Dadra and Nagar 52 77 94 131
FS Foreign 4323 4740 5107 5431
GO Goa 182 172 221 238
GT Gujarat 2003 2276 2436 2968
HA Haryana 14438 15745 17044 18853
HP Himachal Pradesh 2248 2280 2530 2630
JH Jharkhand 7302 7870 8873 9455
JK  Jammu and Kashmir 1774 1929 2133 2238
KK Karnataka 3670 4069 4292 4873
KL Kerala 10415 11458 13006 14571
LD Lakshadweep (UT) 36 28 37 36
MG  Meghalaya 208 359 357 365
MN Manipur 641 767 904 1142
MP Madhya Pradesh 9256 10434 11688 13350
MR Maharashtra 4375 4914 5607 6463
Mz Mizoram 55 58 50 80
NL Nagaland 123 117 158 199
OR Orissa 3200 3476 3854 4113
PB Punjab 9509 10193 11687 13257
PO Pondicherry (UT) 83 139 128 156
RJ Rajasthan 7866 9150 10265 11878
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State Name 2005 2006 2007 2008
SM  Sikkim 2212 2132 2313 2607
TA Tripura 232 245 332 412
TN  Tamil Nadu 5330 5793 5942 6638
UA Uttaranchal 4536 6196 6967 7564
upP Uttar Pradesh 25138 26631 29519 33215
WB  West Bengal 4107 4409 4704 5038
PV PVT/Patrachar 19745 13252 17829 10297
TT Total 247498 265324 288344 311031

Statement-l
CBSE—State-wise Enroliment of Girl
Students Registered in Class XII Exam

State Name 2005 2006 2007 2008
AL Arunachal 3152 3266 3642 3638
AM  Assam 1846 1911 2264 2583
AN Andaman and Nicobar 1591 1357 1722 1621
AP Andhra Pradesh 1176 1267 1778 1963
BR Bihar 3338 4056 5061 6292
CG Chhattisgarh 2267 2387 2490 3001
CH Chandigarh 4945 5444 5606 5798
DD Daman and Diu (UT) 26 43 28 18
DL Delhi 57335 60303 65700 69619
DN  Dadra and Nagar 46 64 44 52
FS Foreign 3087 3293 3443 3828
GO Goa 103 110 137 136
GT Gujarat 1361 1485 1714 1928
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State Name 2005 2006 2007 2008
HA  Haryana 13141 13795 15014 17000
HP  Himachal Pradesh 1457 1668 1894 2265
JH  Jharkhand 4916 5319 6005 6555
JK Jammu and Kashmir 921 1043 1196 1379
KK  Kamataka 1480 1427 1597 1893
KL  Kerala 6551 7086 8765 9566
LD  Lakshadweep (UT) 22 16 18 1
MG  Meghalaya 266 312 320 400
MN  Manipur 668 1379 1215 1435
MP Madhya Pradesh 6427 7281 8347 9483
MR  Maharashtra 2016 2282 2559 3075
Mz Mizoram 130 108 146 139
NL  Nagaland 51 57 66 70
OR  Orissa 1296 1526 1620 1860
PB  Punjab 5863 6743 8039 8618
PO  Pondicherry (UT) 48 59 60 87
RJ  Rajasthan 7066 8199 9087 9965
SM  Sikkim 1467 1447 1667 1581
TA  Tripura 250 218 251 273
TN  Tamil Nadu 1444 1709 2057 2195
UA  Uttaranchal 3486 - 4717 5514 5804
UP  Uttar Pradesh 19480 20205 23197 25364
WB  West Bengal 3949 4182 4543 5010
PV PVT/Patrachar 11421 10448 10213 9796
TT  Total 174089 186274 207019 225301
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integrated Check Posts

*348. SHRI ADHALRAQ PATIL SHIVAJIRAO: Will
the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Govermment has decided to set
up integrated check posts for cargo and passenger traffic
at entry points on the land borders with Pakistan, Nepal,
Bangladesh and Myanmar;

(b) it so, the details thereof;

(c) the points at the borders identified for setting
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up of check posts; and

(d) the steps taken by the Union Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a)
to (c) Yes, Sir. It has been decided to set up Integrated
Check Posts (ICPs) at the 13 Identified entry points on
the land borders of the country with Pakistan, Nepal,

'Bangladesh and Myanmar, as indicated below:

SI.No. Location State Border

1. Raxaul Bihar India-Nepal

2. Attari/Wagah Punjab India-Pakistan

3. Petrapole West Bengal India-Bangladesh
4. Moreh Manipur India-Myanmar
5. Dawki Meghalaya India-Bangladesh
6. Akhaura/Agartala Tripura India-Bangladesh
7. Hili Waest Bengal India-Bangladesh
8. Chandrabangha West Bengal India-Bangladesh
9. Sutarkhandi Assam India-Bangladesh
10. Kawarpuchiah Mizoram Iindia-Bangladesh
11.  Jogbani Bihar India-Nepal
12.  Sunauli Uttar Pradesh India-Nepal
13. Rupaidiha Uttar Pradesh India-Nepal

The ICPs would house all the regulatory agencies
like Immigration, Customs, Border Security etc. together
with other support tacllities, in a single premises, in an
integrated manner. An institutional framework viz. the
Land Ports Authority of India (LPAI), proposed to be
established, will be charged with the responsibility to
undertake the construction, management and
maintenance of ICPs.

(d) An outlay of Rs. 635 crore has been approved

for the setting up of ICPs through a new Plan Scheme
In the 11th Five Year Plan.

An Empowered Steering Committee (ESC) has
been constituted in the Ministry of Home Affairs, as an
interim arrangement, till such time the Land Ports
Authority of India (LPAI) is constituted, to facilitate the
development of ICPs.

The Detailed Project Reports (DPRs) of all the 13
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ICPs already been prepared and the preparation of
Detailed Engineering Reports (DERS) is in progress.

The Land Ports Authority of India Bill, 2008 has
also been introduced in the Lok Sabha on 18th
December, 2008.

[Translation]

import of Essential Commodities

*349. SHRIMATI SUMITRA MAHAJAN: Will the
Minister. of COMMERCE AND INDUSTRY be pleased
to state:

(a) the details of the import of essential commodities
in the country during each of the last three years and
the current year, commodity-wise and country-wise;

(b) whether import of essential commodities has
registered any increase during the said period; and

(c) if so, the details thereof and the reasons
therefor?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) to (c) Ministry of Consumer
Affairs, Food and Public Distribution monitors the prices
of 17 essential food commodities. These items include
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Rice, Wheat, Atta, Gram Dal, Tur (Arhar) Dal, Urad Dal,
Masoor Dal, Moong Dal, Sugar, Groundnut Oil, Mustard
Oil, Vanaspati, Tea, Milk, Potato, Onion and Salt
(iodised). Commodity-wise, year-wise and country-wise
details of import of these items are given in publication,
‘Monthly Statistics of Foreign Trade of India; Vol. Il
(Imports), Annual Number' published by Directorate
General of Commercial Intelligence and Statistics, which
is available in the Library of the Parliament.

For ease of reference commodity-wise, year-wise
import data for these 17 items for the period 2005-06,
2006-07, 2007-08 and April-October 2008-08 are given
in the enclosed Statement to the reply.

As can be seen from the enclosed data, import of
wheat, rice, atta, sugar, groundnut oil, mustard oil,
potato, onion and salt has been insignificant during the
current year, i.e., April-October, 2008. Further, import
of milk and Vanaspati has aiso not been substantial
during the period.

Import of pulses is allowed freely at zero per cent
customs duty to meet the deficit in domestic production
over the domestic demand. Though, not significant in
comparison to the domestic production, import of tea
mainly takes place for blending and re-export.

Statement
Import of Essential Commodities
(Rs. Crores)
tem ITC (HS) 2005-06 2006-07 2007-08  April-October
Cade No. 2008-09
(P)
1 2 4 5 6
1. Rice 1006 0.34 0.41 0.42 6.56
2. Wheat 1001 — 5850.49 2657.51 047
3. Ata 1101 4.90 8.50 265 2.56* ,
4. Gram Dal 0713 2793.81 4560.82 5649.56 3344.20
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1 2 3 4 5 6

5. Tur Dal

6. Urad

7. Masoor

8. Moong

9. Sugar 1701 651.59 3.49 2.24 2.66
10. Groundnut Oil 1508 0.11 0.04 0.03 0.29
11.  Mustard Oil 1514 0.16 0.19 0.21 0.02
12. Vanaspati 151620 1046.70 554.79 659.17 62.60
13. Tea 0902 107.12 125.06 126.53 97.12
14, Mik 0402 6.32 8.18 10.62 12.10
15. Potato 0701 1.98 0.04 0.12 0.005
16. Onion 07031010 8.22 - 0.24 0.08
17. Salt 25010010 0.01 0.00 0.21 0.01

Total 4621.26 11112.01 9109.51 3528.655

(P)—Provisional
[English] the country including the North Eastern Region; and

Welfare Scheme for Artisans

*350. SHRI SUBRATA BOSE: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be

pleased to state:

(a) whether the bamboo and cane products of the
North-Eastern Region are in great demand in the

international market;

(b) if 8o, the details thereof;

(c) whether the Government proposes to formulate
a policy for the welfare of artisans from the economically
weaker sections of the soclety by providing infrastructure
and implements in the Micro, Small and Medium
Enterprises and Khadi and Village Industries Sector in

(d) it so, the details thereof?

THE MINISTER OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI MAHABIR PRASAD):
(a) and (b) Bamboo and cane products of North Eastemn
Region are popular in the country and abroad.
Government of India has accorded Export Promotion
Council (EPC) status to Khadi and Village Industries
Commission (KVIC), a statutory organization set up
under administrative control of Ministry of Micro, Small
and Medium Enterprises (MSME) and so far 4
institutions in North Eastern Region have registered
under KVIC-EPC for export of cane and bamboo
products. As per information supplied by the Office of
Development Commissioner (Handicrafts), no formal
assessment on demand for cane and bamboo products
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for North Eastern Region in international markets has
been carried out. However, as per the -data available
with the Export Promotion Council for handicrafts, the
products of cane and bamboo have potential for export.

(c) and (d) Welfare of artisans has been aimed at
by providing better support to Micro, Small and Medium
Enterprises (MSME) and Khadi and Village Industries
(KVI) Sector through provision of infrastructure and
implements for such units throughout the country
including those in North-Eastern Region. The
Govemment through KVIC has been implementing
schemes like Janashree Bima Yojana (JBY), Interest
Subsidy Eligibility Certification (ISEC) scheme,
Development, Design iIntervention and Packaging
(PRODIP) Scheme and Scheme of Fund for
Regeneration of Traditional Industries (SFURTI) to
develop around 100 traditional clusters from khadi,
village industry and coir sectors. Assistance is also
provided to khadi and village industry institutions/units
by KVIC to participate in exhibitions at the national and
sub-national levels to assist marketing of khadi products.

Besides, the Government in the Ministry of MSME
through KVIC has introduced three new schemes w.e.f.
2008-09, namely (i) 'Prime Minister's Employment
Generation Programme (PMEGP)' a Central Sector credit
linked subsidy Scheme for setting up micro enterprises
in rural and urban areas (ii) Workshed Scheme for Khadi
Artisans for providing assistance for construction of
workshed for khadi artisans for better work environment,
(iii) Scheme for Enhancing Productivity and Competitive-
ness of Khadi Industries and Artisans to make khadi
industry competitive with more market driven and
profitable production. Another scheme, namely,
‘Strengthening of Infrastructure of existing Weak Khadi
Institutions and Assistance for Marketing Infrastructure’
for renovation of selected 30 khadi sales outlets and
providing assistance for strengthening of infrastructure
of existing 100 weak khadi institutions has also been
approved.

Development Commissioner (Handicrafts) under
Ministry of Textiles also implements various schemes
for development and promotion of handicrafts artisans
including artisans belonging to weaker sections of the
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society, in the country including those in North-Eastern
Region such as Ambedkar Hastshilp Vikas Yojana,
Marketing Support Scheme, Human Resource
Development Scheme, Design and Technology
Upgradation scheme, Research and Development
scheme and Handicraft Artisangs Comprehensive Welfare
Scheme. Government of India, Ministry of Textiles has
also set up Bamboo and Cane Development Institute
(BCDI) at Agartala to provide platform for human
resource development and research to realise the
potential for innovations that can hasten the economic
and social development of rural communities and
individual craftsmen, particularly those in the North
Eastern Region.

Job Stress amongst PMF Personnel

*351. SHRI S.K. KHARVENTHAN: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether a large number of personnel belonging
to Para-military Forces (PMF) including Central Reserve
Police Force are suffering from serious job stress due
to the health and working environment related issues;

(b) if so, the details thereof;

(c) whether the Government has taken steps to
reduce the stress level of such personnel and to improve
their health and working conditions including organizing
yoga camps for them,;

(d) if so, the detalls thereof; and
(e) if not, the reasons theretor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (e) The nature of Job and the environment in which
they work cause stress among the Central Paramilitary
Forces (CPFs) personnel. Main reasons that build stress
include continuous deployment for long periods,
deployment in difficult and remote localities, isolated
areas, long strenuous duty hours, high mobility and
separation from family. \

’

Some of the steps taken to reduce stress level
among PMF personnel, enable them to attend to
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personal problems and increase their satisfaction level,
are—focus on more family, and separated family
accommodation; basic amenities/acilities for the troops
and their families; telephone facilities to troops on the
border where feasible; transparent leave policy; regular
interaction, both formal and informal with the officers;
Yoga classes for better stress management; recreational
and sports facilities; revamping of grievances redressal
machinery; introduction of Composite Hospitals with
specialized facilities; Central Police Canteen facilities for
all the serving and ex-CPF personnel; constitution of
Welfare and Rehabilitation Board to look into the welfare
and rehabilitation requirements of '‘Next of Kins' and ex-
CPF personnel and sanctioning of additional battalions
as ‘'reserve’ for rest, recuperation and training.

Requirement of Iron-Ore

*352. SHRI GURUDAS DASGUPTA:
SHRI P.S. GADHAVI:

Will the Minister of MINES be pleased to state:

(a) whether the Government has made any
estimates of the total requirement of iron-ore in the
country during the Eleventh Five Year Plan keeping in
view the demands from the domaestic industry;

(b) if so, the details thereof;

(c) whether the Geological Survey of India has
conducted any survey about the total iron-ore deposits
in the country;

(d) if so, the detalils thereof and the target fixed for
mapping and exploration of iron-ore, State-wise;

(e) the detalils of the iron-ore being extracted and
produced in the country during the current year, State-
wise;

(f) whether the present availability of iron-ore in
the country is not sufficient to meet the domestic
demand; and

(g) if so, the reaction of the Government thereto?

THE MINISTER OF MINES (SHRI SIS RAM OLA):
(a) and (b) The Steel production in the year 2007-08
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was reported at 53.90 million tonnes, with an estimated
iron ore consumption of 80 million tonnes. The Working
Group on Steel Industry for the Eleventh Five Year Plan
(2007-2011) has estimated that the total requirement of
iron ore in the country will be 130 million tonnes by
2011-12.

(c) and (d) Geological Survey of India (GSI) had
been carrying out exploration for iron ore upto 1982-83
field season, and it again resumed its exploration for
iron ore in field season of 1997-98. Currently in field
season 2007-08, GSlI is carrying out regional exploration
for iron-ore in the states of Jharkhand (West Singhbhum
district), Orissa (Kendujhar district), Kamataka (Bellary
and Gadag districts), Tamil Nadu (Namakkal district),
Chattisgarh (Kanker district) and Rajasthan (Jaipur,
Sikar, Dhausa, Jhunjhunnu and Alwar districts). During
the Xith Plan, GSI proposes to extend its exploration
activities for iron-ore in the states of Andhra Pradesh
(Anantapur district), Madhya Pradesh (Jabalpur, Katni,
Sidhi, Gwalior and Shivpuri districts), Maharashtra
(Chandrapur and Gadchiroli districts) and Chattishgarh
(Durg district).

(e) State-wise production ot iron ore during the
current year (from April 2008 to September 2008) is
given below:

State Production
(in '000 tonnes)
Goa 12413
Andhra Pradesh 4585
Chhattisgarh 13483
Jharkhand 9992
Kamataka 25070
Madhya Pradesh 677
Maharashtra 252
Orissa 35095
Rajasthan 10
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(f) No, Sir.

(g) Does not arise in view of (f) above.

Setting Up of KGBVs

*353. DR. LAXMINARAYAN PANDEY:
SHRI RAMDAS ATHAWALE:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of funds allocated for Kasturba
Gandhi Balika Vidyalayas (KGBVs) in the country
including Uttar Pradesh during each of the last three
years and the current year, State-wise;

(b) the allocation earmarked/made for the 10th and
11th plan period,

(c) whether the target set for setting up these
Vidyalayas during the 10th plan period has been
achieved;

(d) if so, the details thereof; and
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(e) it not, the steps being taken by the Government
in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) The details
of funds allocated for Kasturba Gandhi Balika Vidyalayas
(KGBVs) in the country including Uttar Pradesh during
each of the last three years and the current year. State-
wise is given in the enclosed statement.

(b) During the 10th plan period an amount of Rs.
489 crore was approved for KGBVs. This scheme has
been merged with Sarva Shiksha Abhiyan (SSA) in the
11th plan period and a provision of Rs. 71,000 crore
has been made for the Sarva Shiksha Abhiyan during
this period.

(c) to (e) During the 10th Plan period, against the
2180 KGBVs sanctioned, 2026 KGBVs (93%) have been
operationalized. The Government of India monitors the
implementation of the scheme regularly and intervenes
with the State Governments to expedite opening of
KGBYV schools.

Statement

Status of funds allocated (in lakhs) for KGBVs from 2005-06 onwards

Sl. State 2005-06 2006-07 2007-08 2008-09
No.
1 2 3 4 5 6
1. Andhra Pradesh 2679.73 2535.00 11308.83 20380.11
2. Arunachal Pradesh 258.29 73.13 383.03 2081.32
3. Assam 350.10 0.00 344.78 1228.73
4. Bihar 2794.69 2330.44 12974.40 22434 .27
5. Chhattisgarh 766.77 473.44 2034.78 2841.03
6. Dadra and Nagar Haveli 0.00 0.00 0.00 76.27
7. Delhi 0.00 0.00 0.00 48.73l
8. Gujarat 326.76 127.50 1780.67 3131.98
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1 2 3 4 5 6
9. Haryana 182.18 36.56 480.67 380.84
10. Himachal Pradesh 0.00 0.00 127.99 158.60
11. Jammu and Kashmir 186.25 0.00 15627.73 5644.53
12. Jharkhand 4083.03 390.00 7511.85 7205.35
13. Kamataka 1584.17 0.00 958.31 1218.86
14. Madhya Pradesh 1769.32 975.00 4199.16 8669.78
15. Maharashtra 0.00 109.69 1543.05 2609.72
16. Manipur 0.00 33.98 37.43 34.32
17. Mizoram 33.98 0.00 19.05 25.47
18. Meghalaya 12.47 5.94 13.13 77.48
19. Nagaland 0.00 0.00 0.00 97.45
20. Orissa 2114.09 0.00 3628.37 * 5140.89
21. Punjab 14.70 0.00 15.04 70.03
22. Rajasthan 1272.29 1689.38 4078.75 6297.81
23. Tamil Nadu 0.00 706.30 1074.33 1292.72
24. Tripura 131.40 0.00 35.83 91.35
25. Uttar Pradesh 3768.59 1608.75 13482.19 29080.13
26. Uttarakhand 0.00 180.00 582.93 975.08
27. Waest Bengal . 34.08 357.94 1039.18 1377.07
Total 22362.89 11633.05 69181.47 122679.90
Monitoring of Tsunami (b) if so, the details thereof,

Rehabilitation Programme
(c) whether it has submitted any report on the

354. DR. K.S. MANOJ: progress of the on-going rehabilitation works;

SHRI KINJARAPU YERRANNAIDU:

Will the Minister of HOME AFFAIRS be pleased (d) it 80, the details thereof,

to state:
(e) whether the affected States including Kerala

(a) whether the Government has instituted any cell have requested for extension of Tsunami Rehabilitation
for the monitoring of Tsunami Rehabilitation Programme; Programme;



45 Written Answers

(f) it so, the reaction of the Government thereto;
and

(g) the steps taken by the Government for the
timely completion of the said programme?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI):
(a) and (b) Yes, Sir. A Core Group has been constituted
in the Planning Commission to address the long term
issues and to plan and coordinate measures relating to
reconstruction and rehabilitation in the Tsunami affected
States/UTs.

The Government has also constituted an
Empowered Group of Ministers (EGOM) in respect of
the Tsunami Rehabilitation Programme (TRP) and to
review its physical and financial progress. The EGOM
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is serviced by the Planning Commission.

(c) and (d) The EGOM while approving the TRP
package at an estimated cost of Rs. 9822.10 crore
decided that the States/UTs should set quarterly targets
for implementation of the programme and communicate
the progress to the Planning Commission. The progress
achieved upto September, 2008 in major sectors of the
TRP is given in the enclosed Statement.

(e) to (g) The States/UTs, including Kerala, have
requested for extension of TRP beyond March, 2009.
The EGOM while reviewing the progress of TRP in its
meeting held during May 2008, decided that the States/
UTs concemed should strive to overcome the difficulties
to complete the work in time and the issue of extending
the timeframe will be considered separately only after
detailed review of the progress.

Statement

The progress of Major Sectors achieved upto September, 2008

() Housing
State Total Work done till Balance work
Damage September, 2008
Tamil Nadu 63588* 51078 12510**
Kerala 3867# 3867 #
Andhra Pradesh 481 481 Nil
Puducherry 7567 4344 3223
Andaman and Nicobar Islands 9797 1937 7860 houses at different
stages of construction.
Total 85300 61707 23593

* Tamil Nadu proposes to construct another 52568 houses for those living in vulnerable houses/areas.
# Kerala proposes to construct another 9773 houses for those living in vulnerable houses/areas under environment and coaatal
’

protection.

" Additional vuinerable houses are programmed to be compieted in 2008-09.
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(1) Agricuiture and Livelihood
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State Total Damage Work done till Balance work
September, 2008
Tamil-Nadu Agriculture—8175.352 Ha. Wark Completed Nil
: Horticulture—669.820 Ha.
Kerala 2151 Ha. land became The land reclamation work

Andhra Pradesh

Puducherry

Andaman and
Nicobar Islands

saline/crops affected

1145 Ha. land became

saline.

8069 Ha. damaged out
of which only §733 Ha.

is reclaimable.

has been completed.

Work Completed

4819.72 Ha. of cultivable
area reclaimed. Debris
cleared in 2435.23 Ha. 36.7
Kms. drainage facility created.
550 power tillers and 2300
pump sets distributed. 854
wells/ponds created. 2 check
dams constructed.

Livelihood schemes
are in progress.

No damage reported for funding under TRP

Nil

913.28 Ha. to be
reclaimed.

(W) Fisherles and Livelihood

34067—nets

State Total Damage Work done till Balance work
September, 2008
1 2 3 4
Tamil Nadu Catamaran—30373 Work completed except Construction of 10 new
Vallams—4628 construction of 10 new FLCs.
Mech. Boats—2727 Fish Landing Centres
Nets—39316 (FLCs).
Fishing Harbours—8
Fish Landing Centres
(FLCs)—7
New FLCs—10
Kerala 3989 Boats/Crafts/Nets/ Boats/Crafts/Net/Fishing Livelihood Schemes are
Fishing Accessories Accessories replaced/ under progress.
Repaired
Andhra Pradesh 11394—boats Programme completed Nil
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1 2 3 4

New/additional activities
are under progress

7652 boats replaced and
demand fully met.

7894—boats
New/additional activities:—

Puducherry

(i) Figheries Training Institute
(li) Purchase of life jackets
(iil) Livelihood Projects (Sea

weed culture).

Andaman and 2065—boats 2012 boats replaced and 53 boats could not be
Nicobar Islands 858—fishing gears, FLCs and 858 fishing gears provided, replaced due to non-
Fishing harbours 448" Pisciculturists and availability of specific
525—Pisciculturists 117 fish vendors rehabili- species of wood for
tated. 5 fisheries projects manufacturing of 53
and 1 cold storage comple-  hodies meant for tribal
ted. fisherman of Car Nicobar.
Two fisheries related
projects and 3 crab/
lobster fattening units
were also compensated.

‘Demand fully met.

(iv) Roads and Bridges

State Total Damage Work done till Balance work
September, 2008
Tamil Nadu 1087.77 Kms. + 460.55 Kms* 1385.53 Kms. 162.78 Kms. roads and
JTotal 1548.32 Kms. 17 bridge completed 41 bridges.
6 + 52 bridges" includign new roads
.and bridges
Kerala 686 Kms. Works for major roads Major roads and bridges
3 bridges and bridges are In work.
progress.
Andhra Pradesh No damage reported for funding under TRP
Puducherry 108 Kms. 100.72 Kms. 7.28 Kms.
Andaman and 350.05 Kms. (incl. 140.05 306.65 Kms. (damaged 210 43.4 Kms. new roads.
Nicobar Islands new roads) Kms. and new roads 96.95 ‘

Kms.) completed.

“480.55 Kms. road and 52 bridges have been taken up for coastal connectivity.
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Crime against Women

*355. SHRI HARISINH CHAVDA:

SHRI TUKARAM GANPAT RAO RENGE
PATIL: -

Will the Minister of HOME AFFAIRS be pleased
to state: '

(a) whether crime against women has increased
manifold during the recent years;

(b) if so, the details thereof;

(c) the stand taken by various bodies including the
National Commission for Women regarding amendment
of section 498A of the Indian Penal Code (IPC) dealing
with cases of criminal assaylt on women; and

(d) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (DR. SHAKEEL AHMAD): (a) and (b)
The detailed information regarding crimes against
women, obtained from the National Crime Records
Bureau during the last three years 2005, 2006 and 2007
is given in the enclosed Statement-| to lll respectively.

(c) and (d) The National Commission for Women
is of the view that laws such as Protection of Women
from Domestic Violence Act, 2005, Dowry Prohibition
Act 1961 and Section 498A of IPC are important
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legislations which provide protection and legal remedies
to women and these should not be tinkered with.
However, the Commission is of the view that in case of
matrimonial disputes, the only recourse should be to
effect conciliation and mediation between the warring
spouses' families with intent to save the family and
marriage. However, the options should be with the
women aggrieved whether she would prefer such
conciliation in the first instance or alternatively prefer
filing charges. The Malimath Committee on the Reforms
of Criminal Justice System has recommended that the
IPC may be suitably amended to make the offence
under Section 498A of IPC as bailable and compound-
able. The Law Commission of India in its 154th Report
has recommended that the said offence may be
compounded with the permission of the Court. The
recommendations of the Malimath Commitiee have been
sent to the State Governments for their comments as
the subject matter of criminal justice system is in the
Concurrent List of Seventh Schedule to the Constitution
of India. The Criminal Law (Amendment) Bill 2003 had
inter alia, a proposal to amend Section 320 of the
Cr.P.C. to enable compounding of the offence under
Section 498A of IPC (of cruelty by husband or relatives
of husband). However the proposal was deleted from
the Bill. The Ministry of Women and Child Development
is also not in favour of diluting the provisions of Section
498A of IPC.
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National Policy on ICT In
School Education

*356. SHRI RAVI PRAKASH VERMA: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(a) whether the Government has decided to
outsource framing of the National Policy on Information
and Communication Technology (ICT) in school
education as reported in the Times of India dated 17
October, 2008;

(b) it so, the detalls thereof and the reasons
therefor;

(c) whether the Government has received any
representation from eminent educationists or the country
in this regard;

(d) if so, the detalls thereof; and

(e) the action being taken by the Government
thereon?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) No, Sir.

(b) Does not arise.

(c) and (d) A representation dated 15-10-2008 has
been received In the Ministry of Human Resource
Development with a request to initiate development of
the National Policy on ICT in School Education through
national educational institutions.

(e) An official Committee has been constituted to
draft the policy on usage of ICT in School Education
sector. Members of the Committee include represen-
tatives of Ministry of Human Resource Development,
Ministry of Communications and Information Technology,
Planning Commission, National Council of Education
Research and Technology (NCERT), National University
of Educational Planning and Administration (NUEPA)
and two State Govemments.

Literacy among Women

*357. ADV. SURESH KURUP:
SHRI NARAYAN CHANDRA BORKATAKY:
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WIil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of the existing schemes for
improvement in the rate of literacy among women in
the country;

(b) whether funds earmarked for setting up of
Educational complexes in low literacy pockets for the
improvement of literacy among women were sanctioned
for projects in districte which were not part of the
identified districts;

(c) if so, the reasons therefor, alongwith the details
of the identified districts for which the projects were
sanctioned; and

(d) the steps taken by the Government to improve
literacy among women in the’ country?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHR!I ARJUN SINGH): (a) The
National Literacy Mission (NLM) provides functional
literacy to adult illiterates in the 15-35 age group through
Total Literacy Campaigns, Post Literacy and Continuing
Education Programmes. NLM focuses .on women's
literaCy to enhance their self confidence and seif esteem
and develop social and economic awareness. The
Mahila Samakhya (MS) programme also supports.
strategies for women's education and empowerment in
select districts/blocks of the country. Significant
investments are being made under the Sarva Shiksha
Abhiyan (SSA) and Mid Day Meal (MDM) programmes
in order to ensure access and retention of children,
especially girls, in elementary education, and thereby
arrest the influx of llliterate persons into the aduilt age
group. The Ministry of Tribal Affairs also implements the
scheme of Strengthening Education among ST Girls in
Low Literacy Districts, earlier known as scheme of
*Educational Complex in Low Literacy Pockets for
Development of Women Literacy in Tribal Areas”.

(b) and (c) The scheme of “Educational Complex
in Low Literacy Pockets for Development of Women
Literacy in Tribal Areas®, was implemented till the yéay
2007-08 through NGOs and autonomous socleties of
State Govemments. The scheme covered ST girs in
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134 identified low literacy districts and girls belonging
to Primitive Tribal Groups (PTGs). Projects have been
sanctioned under this scheme in identified low literacy
districts and also to benefit PTG girls population.

(d) The Xith Plan envisages & renewed focus on
low literacy areas with special emphasis on low female
literacy areas.

Weather Forecast

*358. SHRI BALASHOWRY VALLABHANENI:
SHRI E.G. SUGAVANAM:

Will the Minister of EARTH SCIENCES be pleased
to state:

(a) whether the mechanism for weather forecasting
is not realistic in the country;

(b) it so, the details thereof and the reaction of
the Government thereto;

(c) whether the Indian Meteorological Department
(IMD) lacks adequate equipment and trained manpower
required for accurate weather forecasting;

(d) if so, the details thereof and the reasons
therefor;

(e) whether the Government proposes to
modemise/upgrade the IMD and all the Meteorological
Centres in the country;

(f) if so, the details thereof; and

(g) the steps taken/being taken by the Government
for accurate forecasting of weather conditions in the
country?

THE MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF EARTH SCIENCES
(SHRI KAPIL SIBAL): (a) No Sir. The weather forecasts
given by India Meteorological Department (IMD) cannot
be termed as unrealistic. 10 year average skill of 3-day
in advance location specific weather forecast in the
country is about 67% during monsoon period and about
88% during winter season. The accuracy of forecast for
broader region like a Meteorological sub-division or a
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state is much higher (more than 90%). Weather forecast
is an application science which is highly probabilistic in
nature. Every forecast has a margin of error which can
be reduced through experience of forecasters and use
of advanced technology. Weather forecasts are made
on the basis of meteorological observations which are
used in computer based simulation models to predict
the future state of atmosphere. The accuracy of the
forecast depends on several factors such as density and
quality of observations, simulation of present state of
atmosphere, complexity of particular weather situations,
etc. The weather forecasting in tropical countries like
India is scientifically much more difficult and complex
as compared to that in countries of higher latitudes. In
India, weather forecasting is particularly very difficult as
country is surrounded by data sparse hilly areas and
sea from all sides, complexity arising out of two
monsoon seasons viz. Southwest (June-September) and
North-east (Oct.-Dec.); two tropical cyclone seasons viz.,
pre-monsoon (March-May) and Post-monsoon (October-
December; presence of various scales of high impact
weather events, ete.

(b) Docs not arise.
(c) Yes Sir.

(d) Until recenty IMD had been receiving
inadequate funding to be able to upgrade and augment
the observational infrastructure and increase the density
of network. IMD was also lacking in sufficient number
of trained manpower capable of handling advanced
technology for weather prediction.

(e) Yes Sir.

() An amount of Rs. 920 crore has been allocated
by the Government for the modernisation of IMD
forecasting Infrastructure during next 2 years.

(g) To bring weather and climate services to the
central stage of national consciousness, the Government
established a new Ministry of Earth Sciences (MoES)
in 2006 with the aim of expanding, upgrading, maxi-
mizing, collating and integrating ocean and atmospheric
observations for generating skillful weather forecasts so
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as to provide the best meteorological services to the
country in the time to come.

Some of the major components of modernizations
programme of IMD are:

() Enhancing significantly the density of obser-
vational network, upgrading and commission-
ing of state-of-art equipments such as Doppler
Weather Radars, Automatic Rain Gauges,
Automatic Weather Stations, Wind Profilers
etc. at various locations in the country.

(li) Collaboration with Mis Meteo-France
International, France to build appropriate
hardware and software interfaces for
integration of real time observational data,
analysis, interpretation and dissemination
system through strengthening of the IT
infrastructure for exchanging the observation
and forecast products across the IMD forecast
offices seamiessly.

(ili) Commissioning of high power computing
systems for implementation of advanced
global, regional and local scale weather
forecasting systems in IMD.

Revision of Norms for CRF

*359. SHRIMATI JHANSI LAKSHMI BOTCHA: Will \
the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government is considering to
revise the norms for eligibility under Calamity Relief Fund

(CRF);
(b) it so, the details thereof;
(c) whether any request has been received from

the flood-aftected States to relax the existing norms fixed
for eligibility under CRF; and

(d) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (d) It has generally been a practice to review and
revise the items and norms of assistance from Calamity
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Reliet Fund (CRF)/National Calamity Contingency Fund
(NCCF) after the Award of a Finance Commission is
accepted by the Government. The last such revision
was made in June 2007, after the Award of the Twelfth
Finance Commission. These norms, framed after
consultations with State Govemments and line Central
Ministries, are applied uniformly to all the States, while
providing assistance from CRF/NCCF. As such there is
no proposal for revision of norms under CRF/NCCF and
this will be considered after receipt of Award of 13th
Finance Commission.

The Government of Rajasthan had sought
relaxation in the conditions of assistance for replacement
of animals, relaxation in time prescribed for cattie camps
and repair/restoration of immediate nature of the
damaged infrastructure, as well as provision of material
component under employment generation. The State
Government of Kerala had requested for inclusion of
more animals in the list eligible for assistance and
assistance for cattle sheds.

Similarly, the State of Bihar had requested for
relaxation in the norms in respect of period for operation
of relief camps from 30 days to 6 months and time limit
for providing Gratuitous Relief from existing 30 days to
90 days and the State of Punjab had requested for
revision of norms in respect of items like input subsidy
for damaged crops, assistance for loss of utensils/
holrsehold goods, supplementary nutrition and fodder for
cattle.

These requests have been considered and keeping
in view the fact that extant items and norms have been
notified on 27-6-2007 only after detailed deliberations
with the States and that the recommen-dations of the
Thirteenth Finance Commission, which is looking into
the entire gamut of the CRF/NCCF Schemes, would be
available within a year, it has been decided, not to
accept these requests of States for revision of norms.

Progress in Earth Sciences Research

*360. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of EARTH SCIENCES be pleased to state: ,

(a) the details of the progress made in the field of
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research in earth sciences particularly relating to
Tsunami in the country; and

(b) the steps taken/proposed to be taken by the
Govemment for speedy progress in this regard?

THE MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF EARTH SCIENCES
(SHRI KAPIL SIBAL): (a) and (b) After the tsunami of
26th December 2004, the Government of India
undertook a project on the Establishment of an Earth
Warning System for Tsunami and Storm Surges in
Indian Ocean with the following components:

— Installation of tsunami waming sensors close
to the ocean bottom at appropriate locales in
the Indian Ocean, with real time connectivity;

— Tide gauge and data buoys networking to
validate arrival of tsunami waves at the coast;

— Strengthening of the existing seismological
network to indicate, near real time occurrence
of tsunamigenic earthquakes;

— Modelling of the inundation scenarios for the
entire coast and mapping of potential risk
areas;

— Setting up of a Waming Center to collect data/
information, analysis and generating advisories
related to earthquake and tsunamis.

An Earh Waming System has been established at
the Indian National Centre for Ocean Information
Services (INCOIS), Hyderabad, Andhra Pradesh on 24x7
basis. This system was dedicated to the nation on 15th
October 2007. The Centre receives near real time
seismic signals for monitoring earthquakes capable or
generating tsunamis, observes real time changes in the
sea level and validates propagation of tsunami waves,
it any, through bottom pressure sensors placed at sea
bottom in the Bay of Bengal and the Arabian Sea. The
system is capable to generate alert and warning
advisories for tsunami.

Tsunami Model has been installed and different
scenarios for the Iindian Ocean for operational Tsunami
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forecast has been generated and stored into the
Scenariot Database. Modelling and progressive refining
from data i.e. Bathymetry, coastal morphology by
Airbome Laser Terrain Mapping (ALTM) is a continuous
process. CARTOSAT-| data is used for the generation
of Digital Terrain Model (DTM) for the Indian Coast. Fine
resolution vuinerability map with all infrastructural details
along with contours and threat levels for various
tsunamigenic sources for the coastal regions of the
country is going on. ALTM/Cartosat survey for the
generation of high resolution coastal topography and
land use maps is also going on.

The Early Warning Centre is generating and
disseminating timely advisories to the Control Room of
the Ministry of Home Affairs for further dissemination to
the Public.

A state-of-the-art early waming centre has been
established at INCOIS with all the necessary
computational and communication infrastructure that
enables reception of real-time data from all the sensors,
analysis of the data, generation and dissemination of
tsunami advisories following a standard operating
procedure.

Export of Agricultural and
Processed Food Products

3379. SHRI L. RAJAGOPAL: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether as per the report of the Food and
Agricultural Organisation India is lagging behind in the
export of agricultural and processed food products in
spite of abundant and varied production base;

(b) if so, the details thereof;

(c) whether the Report also pointed out that Indian
exports are confined to conventional markets in West
Asia Western Europe and North America;

(d) if so, the details thereof; and

(e) the steps taken by the Government to fully
utilise the production and export of India's fresh and
processed food?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF COMMERCE, MINISTRY OF
COMMERCE AND INDUSTRY AND MINISTER OF
STATE IN THE MINISTRY OF POWER (SHRI JAIRAM
RAMESH): (a) and (b) The report of the Food and
Agricultural Organisation relates to food parks. There

PAUSA 2, 1930 (SAKA)

to Questions 74

has been a consistent growth in export of agri and
processed food products from the country. The details
of these commodities, in the Schedule of the Agricuiture
and Processed Food Products Export bovelopmont
Authority (APEDA), during the last 3 years are given
below.

(Quantity in million MTs: Value: Rs. crore)

2005-06 2006-07 2007-08
Quantity Value Quantity Value Quantity Value
10.45 18782.96 10.90 21805.94 17.45 31870.62
(Source: APEDA)

There has been a consistent growth in export.
(c) Yes, Sir.

(d) The share of West Asia, Western Europe and
-North America in our total exports of agricultural and
processed food products is given below:—

(Rs. in crore)
Value % Share
Waest Asia North Africa 11218 35.19
Westem Europe 2735 8.58
North America 1617 5.07

Source: DGCI and 8§

(e) APEDA has been taking various measures to
. promote export of agricultural and processed food
products. These include:—

() Setting up of centers for perishable cargo at
International Airports at Delhi, Mumbai,
Chennai, Bangalore and Thiruvananthapuram,
common pack houses, and other infrastructural
facllities.

(liy Setting up and upgradation of testing labora-
tories and implementation of residue monitoring
plans, development of packaging and
preparation of pre and post harvest manuals
for export of fruits and vegetables.

(iil) Setting up of Agri export zones for fruits and
vegetables.

(iv) Participation in international trade fairs,

organisation of promotional campaigns, buyer
seller meets and training programmes for
certification bodies and farmers.

(v) Financial assistance to its registered exporters
under its schemes for Financial assistance for

Infrastructure Development, Market Develop-
ment, Quality Development, Research and
Development and Transport assistance.

[Transiation]
Model Police Act

3380. SHRI ANURAG SINGH THAKUR: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether a Model Police Act is likely to be
enacted by the Government;

(b) if so, whether the views of the State Govemn-
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ments/Union Territory Administrations have been
received by the Government in this matter;

(c) if so, the reaction of the Government thereto;

(d) whether a large number of police officers have
been found to be involved in corruption cases during
each of the last three years and the current year; and

(e) if so, whether the said Model Police Act has
penal provisions covering corruption amongst police
officers and action to be taken against police officials
who implicate the innocent persons in false cases?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI RADHIKA V. SELVI): (a)
to (e) An expert Committee to draft a new Model Police
Act was set up in September, 2005 by Ministry of Home
Affairs. In order to obtain a wider participation and useful
inputs from all Sections of the Society, an advertisement
was inserted in the leading newspapers all over the
country about the constitution of the Committee and
suggestions/inputs were sought. A web page was
opened in Ministry of Home Affairs web site. Further,
Bureau of Police Research and Development undertook
a survey of opinion of service police officers from States
as well as from those of the Central Police Organisations
and made available the feed back to the Committee.
The Committee also had interaction with eminent
personalities and experts from different fields. All these
inputs were duly considered by the Committee. The
Committee submitted a model Police Act on 30th
October, 2006 which Inter-alia included key recommen-
dations like creation of a State Police Board, Security
of tenure for the Director General of Police, functional
autonomy, accountability paramount both for their perfor-
mance and conduct, improved service conditions, etc.
The Model Police Act was sent to all States, for
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consideration and appropriate action as 'Police’ is a state
subject. At present there is no proposal before the
Government for “enactment” of the Model Police Act.

Investment by Arab Countries

3381. SHRI AVINASH RAlI KHANNA: Will the
Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) whether Arab countries have proposed to make
investments in India;

(b) if so, the details of the projects;

(c) the amount of investment likely to be made on
these projects; and

(d) the reaction of the Government thereto?

THE MINISTER OF STATE |IN THE
DEPARTMENT OF INDUSTRIAL POLICY AND
PROMOTION, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI ASHWANI KUMAR): (a) to (c) During
April 2005 to March 2008 Government has approved
15 proposals from Gulf countries, including UAE.
Statement showing details of the projects approved is
given in the enclosed Statement. The amount proposed
to be invested in the projects approved is US $ 124.85
million.

(d) Government has put in place a liberal policy
for Foreign Direct Investment (FDI) under which FDI up
to 100% is permitted on the automatic route in most
sectors/activities. The policy is supported by promotional
measures. Efforts have also been made to enhance
economic involvement with Arab countries through the
India-GCC Industrial Conference and by setting up a
Council on Investments with the UAE.
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[English]
Computer Education

3382. SHRI FRANCIS FANTHOME: Will tha-
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the present status of the computer education
in the country; and

(b) the funds provided by the Government during
last three years and the current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) The Centrally Sponsored Scheme
“Information and Communication Technology (ICT) in
Schools® is being implemented since December, 2004.

DECEMBER 23, 2008
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of 51069 schools since its inception.

The following two schemes have been implement-
ing by the University Grants Commission (UGC) at
higher education level:

1. Establishment of UGC-Network Resource
Centres (UGC-NRC) in Colleges.

2. Establish_ment/Upgradatlon of Computer
Centres in Universities.

(b) Details of funds released under ICT in Schools
Scheme to States/UTs during the years 2005-08 to
2008-09 are given in the enclosed Statement.

The UGC has made the following allocation for
implementing the Schemes in Universities and Colleges:

Year Aliocation (Rs. in lakhs)
Under the Scheme, financial assistance is provided to
States/UTs for provision of ICT infrastructure, content, 2005-06 1600.00
teachers' training and intemet connectivity to enable
computer literacy among students and for computer 2006-07 1100.00
aided teaching and learning in Government and 2007-08 100.00 (only for
Government aided secondary and higher secondary Universities)
schools. Sanction has so far been given for coverage
Statement
(Rs. in lakh)
Sl.  Name of State/ Fund Released
No. uT
2005-06 2006-07 2007-08 2008-09
(as on
18-12-2008)
1 2 3 4 5 (]
1. Andhra Pradesh 0.00 200.28 3750.00 3750.00
. 2. Arunachal Pradesh 444.81 287.26 0.00 0.00
3. Assam 0.00 0.00 1301.23 0.00
4. Chandigarh 0.00 35.20 100.00 0.00
5. Chhattisgarh 0.00 247.70 0.00 217.53
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1 2 3 4 5 6
6. Daman and Diu 25.00 0.00 0.00 0.00
7. Goa 292.50 0.00 571.50 432.00
8. Gujarat 0.00 11.25 1022.15 0.00
9. Haryana 230.50 250.00 1250.00 1250.00
10. Himachal Pradesh 0.00 0.00 0.00 772.44
11. Jammu and Kashmir 0.00 0.00 570.06 0.00
12. Jharkhand 0.00 0.00 1074.00 0.00
13. Kamataka 1200.00 1200.00 4558.00 0.00
14. Kerala 312.50 312.50 1016.00 2516.00
15. Lakshadweep 0.00 8.40 0.00 0.00
16. Madhya Pradesh 0.00 0.00 807.50 0.00
17. Maharashtra 0.00 337.50 500.00 0.00
18. Manipur 0.00 0.00 195.9750 0.00
19. Meghalaya 0.00 0.00 0.00 202.75
20. Mizoram 150.00 0.00 0.00 0.00
21. Nagaland 319.59 327.37 1299.46 500.00
22. Puducherry " 0.00 34.47 259.53 0.00
23. Punjab 0.00 0.00 91.24 867.40
24. Rajasthan 53.28 0.00 400.00 1050.00
25. Slkkim~ 270.00 0.00 0.00 0.00
26. Tamil Nadu 2.10 0.00 1312.50 2000.00
27. Tripura 0.00 603.00 209.00 0.00
28. Uttar Pradesh 0.00 0.00 3115.47 0.00
29. Uttarakhand 75.00 0.00 377.25 0.00
30. Waest Bengal 393.17 0.00 964.33 762.42
Total 3768.43 3834.93 24745.195 14320.54
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Supply of Iron Ore to Domestic
Steel Producers

3383. SHRI BADIGA RAMAKRISHNA: Will the
Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) whether any request from the indian Chamber
of Commerce has been received for directing the public
sector mining companies to prioritise supply of iron ore
to domestic steel producers at reasonable rate;

(b) if so, the detalils thereof;

(c) whether the Govemnment proposes a benchmark
of prices in the long-term interest of the steel sector;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL POLICY AND
PROMOTION, MINISTRY OF COMMERCE' AND
INDUSTRY (SHRI ASHWANI KUMAR): (a) to (d) The
Indian Chamber of Commerce has submitted a report
to the Government giving an overview of the role of the
iron ore in the development of steel industry in India. In
the report, a request has been made to the Government
to issue directive to all public sector mining companies
to accord priority for supply of iron ore for domestic
industry under long-term contracts wherein pricing can
be linked to the cost of mining and a reasonable Retumn

On Investment (ROI). Such prices may be subject to -

cost escalation annually. There is no proposal at this
time under consideration of the Government for putting
a benchmark on iron ore prices.
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[Translation]

Funds to NGOs

3384. SHRI GIRIDHARI YADAV: Will the Minister
of MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:

(a) the name and details of Non-Governmental
Organisations (NGOs) to which financial assistance has
been provided under various schemes relating to Micro,
Small and Medium Enterprises during each of the last
three years, State-wise,;

(b) the details of financial assistance provided to
these NGOs Scheme-wise;

(c) the names and details of (NGOs) found involved
in various irregularities; and '

(d) the action taken by the Government against
such NGOs?

THE MINISTER OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI MAHABIR PRASAD):
(a) The required information is being collected and will
be laid on the Table of the House.

(b) The details of financial assistance provided to
the NGOs, scheme-wise, for 2005-06, 2006-07 and
2007-08 is given in the enclosed Statement-.

(c) and (d) The details of NGOs found invoived in
various irregularities and action initiated thereon is given
in the enclosed Statement-Il.

Statement-|
(Rs. in lakhs)
Sl Name of the Scheme: Financial Assistance during the last three years
No. :
2005-06 2006-07 2007-08
1 2 3 4 5
1. Sub-coriiracting Exchange for Ancillary 13.070 13.080 24.110

Development
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1 2 3 4 5

2. Trade related Entrepreneurship Assistance 21.980 30.550 35.650
and Development (TREAD)

3. Intenational Cooperation ‘ 120.000 175.000 70.000

4. Testing Centres by Industries Associations Nil 13.000 9.390

5. 6&pacity Building Nil* 81.750 69.625

6. Micro Small Enterprises Cluster Development 18.380 20.450 24.170

Programme (MSE-CDP)

7. Schemes implemented by Khadi and Village 55038.55 58683.10 64366.36
Industries Commission (KVIC)

8. Production Enhancement Linked Coir Workers - 93.0483** -
Waelfare Scheme implemented by Coir Board

* Scheme commenced in 2006-07. . ~

** The Scheme was on experimental basis.
&.‘ 'ﬁ.
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Facllities to Homeguard Personnel

3385. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether some Homeguard personnel from
Maharashtra have been awarded the President's Medal
for their outstanding services;

(b) if so, the details thereof;

(c) whether the Government proposes to provide
free passes for rail and bus journeys, Identify Card and
other facilities to these personnel; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI RADHIKA V. SELVI): (a)
and (b) As per records available, only Shri Pravin K.
Hiware, District Commandant Home Guards, Wardha,
has been awarded the President's Medal for Gallantry,
on the occasion of Republic Day, 2008.

(c) and (d) Presently, recipient of President's Home
Guard and Civil Defence Medal for gallantry are not
entitled to benefits at par with the awardees of
President's Police Medal for gallantry. However, a case
for grant of benefits to awardees of President's Home
Guard and Civil Defence Medal for gallantry at par with
the awardees of President's Police Medal for gallantry,
is under consideration. The State Governments/UTs
have been asked to work out financial implications.

National Commission for Minority
Educational Institutions

3386. SHRI MAHAVIR BHAGORA: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the constitution and objectives of the National
Commission for Minority Educational Institutes;

(b) whether the Commission has submitted its
Report; and

(c) if so, the details of recommendations made by
the Commission?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) The constitution and objectives

’
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of the National Commission for Minority Educational
Institutions are contained in Section 3 and Section 11
of the NCMEI Act, 2004. Statement of objects and
reasons mentioned when the legislative Bill was
introduced in the Parliament is given in the enclosed
Statement.

(b) and (c) Annual Reports of the Commission for
the year 2005-06 and 2006-07 have been laid on the
Table of the House by the Govemment along with action
taken report on the recommendations made by the
Commission.

Statement of Objects and Reasons

In one of the Sections of the National Common
Minimum Programme, there is a provision to establish
a Commission for Minority Educational Institutions
(hereinafter referred to as the National Commission) that
will provide direct affiliation for minority professiopal
institutions to Central Universities. This long felt demand
of the Minority communities was also underscored in a
series of meetings held by the Ministry of Human
Resource Development with educationists, eminent
citizens and community leaders associated with Minority
education. Among the various issues raised by the
representatives of the Minority communities was the
difficulty faced by them in establishing and running their
own educational institutions, despite the Constitutional
guarantees accorded to them in this regard. The major
problem was the issue of securing affiliation to a
university of their choice. The territorial jurisdiction of
the State Universities, and the concentration of minority
populations in some specific areas invariably meant that
the institutions could not avail the opportunity of
affiliation with the universities of their choice.

2. Subsequently, in a meeting of the National
Monitoring Committee for Minority Education held on
August 27, 2004, similar views were voiced by many
experts. Participants from the various minority communities
affirmed the need to provide access to such affiliation in
view of the often restrictive conditions imposed by the
exiting statutes of the Universities, relating to the affiliation
of such institutions. They felt that these conditions affected
the rights granted to them on account of their Minority
status. The fact that there was no effective forum for appeal
and quick redressal only aggravated the sense of
deprivation of the minority communities.
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3. In view of the commitment of the Government in
the National Common Minimum Programme, the issue
of setting up of a National Commission was a matter of
utmost urgency. As the Parliament was not in session
and in view of the considerable preparatory work that
would be involved to make the National Commission's
functioning effective on and from the next academic
session, recourse was taken to create the National
Commission through promulgation of the National
Commission for Minority Educational Institutions
Ordinance, 2004 on 11th November, 2004.

(4) The salient features of the aforesaid Ordinance
are as follows:—

(i) it enables the creation of a National Commi-
ssion for Minority Educational Institutions;

(i) it creates the right of a minority educational
institution to seek recognition as an affiliated
college to a Scheduled University, notwith-
standing anything contained in any other law
for the time being in force;

(ili) it allows for a forum of dispute resolution in the
form of a Statutory Commission, regarding
matters of affiliation between a minority
educational institution and a Scheduled
University and its decision shall be final and
binding on the parties;

(iv) the Commission shall have the powers of a civil
court while trying a suit for the purpose of
discharging it functions under it, which would
provide the decisions of the Commission are
legal sanction necessary for such purpose; and

(v) it empowers the Central Government to
amend the Schedule to add in, or omit from,
any University.

[English]

Dropout Rate among Girls

3387. SHR! DALPAT SINGH PARSTE: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether any survey has been conducted

PAUSA 2, 1930 (SAKA)
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regarding the school dropout rate among girls under the
Rajiv Gandhi Scheme for empowerment of adolescent
girls;

(b) the details regarding the nutrition being provided
keeping in view the age of the children;

(c) whethér any additional demand has been made
for financial grant under the project; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) Ministry of Women and
Child Development has informed that the ‘Rajiv Gandhi
Scheme for Empowerment of Adolescent Girls' has not
yet been finalized.

Pre-Grant Opposition to Patents

3388. SHRI SURAVARAM SUDHAKAR REDDY:
Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether the pre-grant opposition in the Indian
Patent Act is operational;

(b) it so, the number of pre-grant opposition
applications filed under Section 25 of indian Patents Act
from 1 January, 2005 to 31 August, 2008;

(c) the details of the list of pre-grant opposition
applications alongwith the title of the invention, name
and address of the patent applicant, date of filing, patent
application number, etc.; and

(d) the details of allowed and rejected pre-grant
opposition applications alongwith the detalis of pending
patent applications?

THE MINISTER OF STATE |IN THE
DEPARTMENT OF INDUSTRIAL POLICY AND
PROMOTION, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI ASHWANI KUMAR): (a) Yes Sir.

(b) The number of pre-grant opposition applications
filed under Section 25 of Indian Patents Act from 1
January, 2005 to 31 August, 2008 is 390. !

(c) and (d) A Statement is enclosed.
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